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_10

CEN TR AL .'i CftlIN IS TRA TI VE
ALLAHABAD BENCH

AL lAH IU3AD

TRIBUNAL

ORICINAL APPLICATION NUMBER1422 Of 1999

THE 13thALL ,qHAB AD, THIS or JANUARY, 2005DAY

HON'BLE /WIR. V. 1<. MAJOTRA, \I·ICE-CHAIRMAN
HON'BLE MR. A. 1<. 8HATNAGAR, MEfWlBER (J)

Shri Chandra Mohan Chhabra,
eon of Shri Desh Rej Chhabra,
la/ard No.4, Near Police Station Gadarpur,
District-Udham Singh Nagar.

• ••• Applicant

(By Advocate : Shr i Vino d Kumar)
S.K. Srivastava)

VERSUS

1• Union of India through the Deputy Director,
Navodaya Vidyalaya Samiti (L. R.),
Lueknou •

.00;:

2. The frincipsl, Jawahar Navodaya Vidyalaya,
Rudrapur. Oiatl'ict-Udham Singh Na.gar •

•••• •Respondents

(By Advocate: Shri N.P. Singh)

ORO E R------

~.yliP" 'b 1e !!r. V.!<,.t _ Majotr at V,c.

Applicant is sggrieveo tt-.at although the selection

committee had recommended him for appointment on the post

of (Ie ctri ci an-cum-P lumber vide its. meeting da te d 18.12.98."

Respondents have not appointed him as such. Learned counsel

of the applicant s t a t.e d that applicant has been working on

the same post on ad-hoc basis since 1994 yet despite his

11 years experience as [lectrician-cum-Plumber on ad-hoc

bas is r eap cn c2n ts have no t appointed him as such while the

se.lp c ticn camm!t tee ha d a Iao recomme nded his appointment.
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learned counsel further submitted that applicant posses.

all essential qualifications of the post and having

experience for 11 years on the post has acquired

preferential right for regular appointment on the post.

2. On the other hand respondents counsel drawing our

attention to the essential Qualifications prescribed as

per Navodaya Vidyalaya Samiti Recruitment (Revised) Rules

1995 notified on 22.06.1995. learned counsel maintained

trat the applicant does not possess the essential

qualifications for the post. He contended that the

applicant possess preof a diploma course of wireman

(Annexure-5) while essential qualifications includes a

certificate course in the trade of electrician from

Centr al/S ta te Indus tr i al Traini ng Ins ti tu to or equi vale rt.

or Vocational Certificate' at + 2 level in the electrical

trade frem Central/State Education eoard. Admittedly the

applic ant has the desirable qua l i fications of 2 years

experience in handling electrical/plumbing jobs. learned

counsel maintained as applicant does not possess the

essential qualifications, he is not eligible for

appointment on the post of £lectricol-cum-Plumber.

3. L.,lehave considered the respective contentions of the

parties and also perused the matterial on recnr d ,

J~fIr\1-L
4. There is no dispute about the~esirable qualifications

of 2 years experience in handling electrical/plumbing jobs.

The dispu te is basi cally as re gar de the es sen tiel

qualifications. The essential qualifications prescribed

in ~e revised recrui tment Rules 1995 reads a8 follows:-

"ESSENTIAlI: 10th clas s pae e
ii. Certificate course in the trade of

electriclian from a Central/State Industrial
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Training Institute or equivalent
OR

Vocational Certificate at + 2 level in
ele ctr ic al Trade from Centr al,LSta te Edue a ti on
Soar d. tf

5. Admittedly, as pel' Annexure-5 applicant is qualified

in the wireman Training Course. No proof has been furnia tEd

on behalf of the ~plicant regaroing applicant's cfutificate

course in the trade of electrician or vocational; certificate

at + 2 level in electrical trade as prescribed in the Rules.

Even though the applicant has long experience of holding the

post on ad-hoc basis, he does not possess the prescribed

esse nti al quali fie \lUans as such. The responden ts have not

committed any illegality in not accepting the recommendation

of the SElection committee favouring the applicant for

appointment on the pes t of Electrician-cum-Plumber. In

result the O.A. Ls liable for dismissal being devoid of

merit. Dismissed accordingly. No order as to costs.
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